
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL, 
MUMBAI 

REGIONAL BENCH  
 

Excise Appeal No. 87152 of 2013 
 

[Arising out of Order-in-Appeal No. PIII/RP/105/2013 dated 05.04.2013 passed by 
Commissioner of Central Excise (Appeals), Pune] 
 
M/s. Automobile Corporation of Goa Ltd.                 Appellant 
Plot No. F-2, MIDC Industrial Estate, Jejuri; 
Tal: Purandhar Pune: 412 303. 
         
Vs. 

Commissioner of Central Excise, Pune-I       Respondent 
ICE House 41-A Sasson Road, 
Opposite Wadia College, Pune-411 001. 
 
 
Appearance: 

Shri Sachin Mishra, Advocate, for the Appellant 
Shri Xavier Mascarenhas, Commissioner, Authorized Representative for the 
Respondent 
 
 
CORAM: 

HON’BLE MR. SANJIV SRIVASTAVA, MEMBER (TECHNICAL)  
HON’BLE DR. SUVENDU KUMAR PATI, MEMBER (JUDICIAL) 
 

Date of Hearing: 24.04.2023 
Date of Decision:24.04.2023 

  
 

FINAL ORDER NO. A/85833/2023 
 
 

PER:  SANJIV SRIVASTAVA 
  
  
 
 This appeal is directed against order-in-appeal no. 

PIII/RP/105/2013 dated 05/04/2013. 

2. Appeal was called for hearing Learned Counsel submits 

that as instructions of appellant appeal is being withdrawn as 

amount involved is petty. It is written request made to that 

effect reproduced below: 
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3. Taking note of the above appeal is dismissed as 

withdrawn. 

(Order pronounced in the open court) 

 

 
 (Sanjiv Srivastava) 

Member (Technical)  
 

  
 

 
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  
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